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Notes of the Registry 	D 	 Order of the Tribuna ~ 

toran '~)Vd within tlrduc 

6,~ 
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30.10.,981 Mr S. Ali, learned Sr. C.G.S.C. 

appearing on behalf of respondent No-1 

and Dr Y.K. Phukan, learned Sr. 

Government Advocateq Assam, appearing on,.. 

.behalf of respondent Nos.2, 3 and 4 

receive notice. No formal notice need be 

sent. List it on 13.11.98. 

_. 
Member 	 vice-Chairman 

nkm - 

13-11-98 	-There is no representation* Case 

2-' 

	

	is adjou' rned to 20-11-98.for considera-., 

tion of Admission* 

1m 
	 ViCL- hLairman 



Notes of the Registry 
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U.A. 24//98 

Date' 	 Order of the TrIbu-nal 

on the prayer of Mr S. r1ha,learned 0.11-98 
'ic ant 	c ase is c burise 1 for , thezappi,  

'adjoi.Irned' to 27'. ,11.98 for admis sion 

Vic :e,-Chairman 

P9 

V .11 .9 

P9 

Present Hon'ble Justice Shri D.N. 
Baruah, Vic e ­I!-qha#man_,-,., 

on . . the prayer of Mr S-Sa.M il ,learned 
I 

counsel for the,applicant the case is 
I,— 	. 	~ 	

~ 	
"I. 	~ 	 I 	I 	I., 	'

~ _ S 	- I 

adjourned to 2.12-1998 for admission. 

VicL—Cheirman 

1  .2-12-98 1~ 
. Present : Hon'ble Justice Shri, D.N.Baruah 

Vice-chairman and Hibn 1 ble. Sri 
G.L.Sanglyine,Administrative 
Member. 

Mr S-Sarfaa, learned counsel for - the 

applicant prays for an adjou ~ 
I 
 rnment. 

Prayer allowed.. 

List on 28-12-98 for admission. 

Member 	 Viclk-,--Chairman 

on the prayer of Mr-'S.Saima, learned 
counsel for 

t 

 qpplicant the case is 

ad Lew- ;jour ~to2-12- 

On 	prayer of Ms M.Das,learned 
Govt. Advocate, Assam for re spondents 

No-2, 3 and 4 the case is adjourned 

to 4.1-99 as a last ~ chance. 

C 
M e(toe r 	 ViC64'-Cha&~ an 

P9 

28-12. 

P9 
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Order of the Tribunal 

Present Hon'ble Justice D.N.Baruah, 
Vice-Chairman and Hon'ble Sri 
G.L.Sanglyine, Administrative 
Member. 

On the prayer of the counsel for 

the parties the case is adjourned to 

8.1.99 for admission. 

Mikr 	 Vice-Chairman 

8.1.99 

I 

In this application the applicant has 
claimed promption . to the post of Conser-

vator of Forests. At the material time 
the applicant was Divisional Forest 

Officer. He was a direct recruit to the 

i Indian Forest Service (IFS for short) 
I 
andte submitted a representation.How-

bv@r's- Sthe representation was not disposed 
of. Znr~thatlxepresentatioft ,  the -'applicant 
blaimedpromot'ion with effect from the 

atewhen his juniors had-,  been promoted. 

As this was not done he filed this appli-
-.ation. 

Heard Mr S.Sarma.learned counsel for 

the applicant, Dr Y.K.Phukan.learned Sr. 

3overnment Advocate, Assam for respon-

Jents No-2, 3*and 4 and Mr A-Deb Roy, 

~earned Sr-C.G.S.0 for respondent No.l. 
Ph.ukan informs this Tribunal that the 

applicant has already been temporarily 

:)romoted to the Selection Grade. But Mr 

Sarma submits that his other claims vlz'. 
*tis promotion should be effective from 

the date when his juniors hadc been 

promoted was not considered. As the 

representation was not disposed of and 

the facts are lacking, it is not possible 
for this Tribunal to con~e to a proper 

decision. We feel that the matter may 
go , back to the Commissioner & Secretary, 
Forest Department, Government of Assam 

contd..- 
I 
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Note3 of the Regi3try Date 	 OrdeT of the TrIlburkal 

8.1-99 to consider that aspect of the m tter. a 

an ai itional 

	

The applicant may also file 	1:1 

representation to the authority 1~ ving 
2-1,  1, 

details of his grievances within . 15 days 
from today. If such representation is 

flied the respondents shall consider the . /"C-7 
S'ame and .dispose it of by a reasoned order 

The application is disposed i Df with 
the above order. No order as to i ~ osts- 

41  

Vice-Clz~~ 
P9 
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